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IN THE CENTRFAL ADMINIETPATIVE TRISMAL, JAISE REIMIH, JAIPLE

\

O.A M-, 335 _ Dt., of orders 6.,4,19395
Bhagwa+t Prazad & Ors, : Applic3nts

Vs,

hod
Iy

Union of Indi@ & Ors esponianks

Mr.S& . Kumdr Councel for the applicants

‘.t

Mane present for the respondents,

CORAM:

Hon'ble Mr,Goral Krishng, Member (Judl.)
Hon'ble Mr,0,P.Sharms, Member (Adm,)

PEF HOMN' BLE M ,3OBAL FF ISHMA, MEMSBF (JUDL.).

Chanid, hdve filed this appliction under 3 12 of the Admini
rative Trihumile Act, 1935, praying that the recnondents bz rest-

rained from reverting them., Thsy h2ve also prayed for @ dirsce-
tion to utilise thzm a8 Codch Attendant: £ill their replacem:znt
by duly efelected capdildatzs 23 also for aongidsration of their

cdzes for regul2rigd@ticn in thz s@id poft 42 per rules with conte-

quznt i@l benefite, They hdwve &lco fcught & dirrction far heing

granted them the running allowance

2, The 2prlizdnts @res working a&as Codech Attendants secizle Fo,500-
1150 from the dates mentioned 2gainet their nimes in para 4{1) of

the O.A, Tho post of Codch Atterdant is s2id to he @ salaction
roct which is filled =n the bafie of 3an aptituds test, Thece
avnlicante were initislly arpointed as Sroup-D employees but they
vere asked to function 3¢ Croa@ch Atterd3nts on &3 hoc hasis from
the respective yedrs @z mintioned in the aforss3id para of the

C,A, Tt ie gtated that all of them @8re cligible for appointment

to the 23id post, They claim that thsy fulfil  the =ligibility

criterid for regulsr appoiptment bat their 2:rvicee have not bha:zn

reqularised for extrincous redscns.

2. Wz hav: hz@rd the ledrn:d counsel for the 3zplicants, HNone
ie prasent for the rzspondente in spite of the fact thé&t ths cass
wag lictzd for hslring today, We have gore through the records

very cirefully, 2
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4., The aprlicénke have not heen revzrtsd to @ny other posts

under the dirzction igzued by the Tribunal on 29,7,91 apl they
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2 2+1l1]l eervirgas Coach Attendante, The case of thz apilicants
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an hds not hesn controverted hy the res-

rondente by wavy of filing 3 reply b it,

<. In the circumstanecss, we dizpecsz of this 0.A, with the dire-
cticn to the respondents thzt if the 2pplicantz fulfil  the eligi-
bility criteria for sslecticn to the post of To@ch Attend@nt scile
Pe,20NN-1150, their cases should be esngidered for regulirisation in
the z2id nost on merits 2e per rulsse, suhjzet £ the Av@ilability

of viac@ncies,

. There 8hall be no order as to coste,

0 \ | Cilabse
(0, 7.5h&vrad (Cor2l Krichna)
Member(A), Member (J) .



